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MATTERS UNDER RULE 377

(i) REPORTED PUBLICATION OF A NEW

EDITION OF THE ‘INDIAN EXPRESS’ FROM

COCHIN IN VIOLATION OF GOVERNMENT
PoLicy RE. NEWSPRINT

SHRI K, P. UNNIKRISHNAN (Bada-
gara): Sir, under rule 377, I wish to
invite the attention of the House to a
grave matter, a policy departure by the
Government of India and the Ministry
of Information and Broadcasting on the
question of diffusion and delinking of
the press, which has been repeatedly
reiterated in  both the Houses. I am
rcliably  informed that the Indian Ex-
press chain of newspapers, which has
alrcady 22 newspapers, which is very
well-known for its notorious mismanage-
ment, illtrcatment of journalists and
various other fraudulent practices, has
been allowed to start a new edition of
Indian Express from Cochin from today.
I am told it has come out today or is
coming out sometime during the week.
When there is acute shortage of news-
print and foreign exchange is hardly
available for importing it, I want to
know how this newspaper is being given
newsprint to start a new edition, when
language newspapers are closing down
their editions and journalists are being
retrenched. How was this paper per-
mitted to start a new edition? Is it not
a policy departure? Where did they get
the pewsprint for this new edition? I
would request you to direct the Minister
to make a statement about it at the
carliest opportunity.

MR. SPEAKER: This question has
been raised by many others also—Shri
Amrit Nahata, Shri Shashi Bhushan,
Shri Chandrakar and others. I am not
allowing all. I allowed one. I had a
lot of hesitation in my mind when allow-
ing it. Mr. Unnikrishnan wrote to the
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office ,_that it is a violation of law. If
there is amy violation, the Minister will
explain it.
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